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Shri Kamath: Will these reduced
rates be applied uniformly in all States
where the C.T.O. goes into action, for
instance, in Bhopal, Madhya Pradesh
and Madhya Bharat, and if so, may

1 know whether this reduction will have

retrospective effect?

Dr. P. S. Deshmukh: Our intention
is to make it applicable everywhere.
There is no idea of giving any retros-
pective effect.

Shri Kamath: Is it a fact that so far
-as land reclamation is concerned,—
-certain  statements were laid on the
Table of the House some days ago—
in certain States interest is being charg-
ed on the rates levied as well as on
the arrears thereof? Will the Govern-
ment issue instructions to the various
State Governments to see that so far as
land reclamation is concerned, the
cultivator is not penalised or burden-
ed in anyway by way of interest on
the reclamation charges also?

Dr. P. S. Deshmukh: I am afraid I
have not got the information about
any interest with me here.

Dr. Rama Rao: Have the Govern-
ment any scheme to increase these acti-
vities and extend them to the new
areas, for instance, Tungabhadra?

Dr. P. S. Deshmukh: We may be
prepared to expand the activities if the
conditions under which we can work
are acceptable.
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Shri S. C. Samanta: The hon. Minis-
ter said that from Rs. 40 it has been
decreased to Rs. 35 per acre. May I
know whether the Government will
have to give any subsidy owing to this
reduction and whether the Government
have made a survey about the cost that
they will have to bear on account of
this cultivation?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): In fact, we will
have to give a heavy subsidy and we
are considering whether it is worth-
while to prolong the work of reclama-
tion after the life of the present trac-
tors is exhausted.

Shri Kamath: On a point of order,
Sir. My question was, whether the Cen-
tral Government propose to ask or
instruct the State Governments to see-
that no interest will be levied on these
reclamation charges. It has not been
answered.

Shri A. P. Jain: Why does the hon.
Member think that whenever a Minis-
ter answers a question he answers the
question of the hon. Member only? I
was answering the question of Shri
S. C. Samanta.

_ Shri Kamath: I referred to the ques-
tion put by me.

Mr. Speaker: Yes, he was referring
to the question put by him. He wanted
to know whether it was a fact—in fact
he made a suggestion—that interests
were charged. He made a suggestion
that interest ought not to be charged on
the arrears that were due on account
of reclamation charges. That is a sug-
gestion for action. The hon. Members
should not use the floor of this House.
on this occasion, for eliciting the opi-
nion of the Government. Facts alone
must be elicited. I am allowing to some
extent some suggestions also being
made. But that ought not to be the

rule.
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Mr. Speaker: Of course, 1 am inte-
rested in seeing that all hon. Ministers
and Members learn Hindi as early as
possible, but within the short time
available for putting the questions and
answering them and putting supple-
mentary questions, if time is taken for
reading the answers, it may not be
desirable. Of course, 1 appreciate the
hon. Minister’s effort to read properly,
but he is not understood by Members
here. Therefore, whenever an hon.
Minister is not able to read or express
himself very clearly, he will choose one
of two methods—English or Hindi—
having regard, especially, to the time
at our disposal.

Shri Alagesan: There is only one
sentence more.

B A & A I whwd w3 W@
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ABOLITION OF SECOND CLASS

#2227, Shri Boovaraghasamy: Will
the Minister of Railways be pleased
to state:

(a) the npames of Branch lines
where Government propose to abolish
the Second Class in the near future;

15 MAY 1956

Oral Answers 3800

(b) which are the lines where the
first class accommodation is going to
be increased; and

(c) the amount of expenditure pro-
posed to be spent by Government for
converting the second class into first

s?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
While it is proposed to withdraw the
present Second Class accommodation
from certain Branch lines with effect
from 1-7-1956, the detailed plans have
not yet been finalised.

(b) There is no intention to increase
the First Class accommodation on these
Branch lines; but additional accom-
modation in Third Class will be pro-
vided if the state of the traffic warrants

. it.

(c) There will be no expenditure as
the second class carriages to be with-
drawn from the Branch lines are not
proposed to be converted into first
class, but will be used, to the extent
feasible, for strengthening the main line
trains on which there is overcrowding
in the Second Class.

Shri Boovaraghasamy: What will be
the number of additional first class
carriages due to this conversion of
second class into first class?

Shri Alagesan: I have just now said
that we do not propose to convert
second class carriages into first class
carriages. We propose to put them on
main lines where there is overcrowd-
ing in second class. That was my
answer.

Shri Boovaraghasamy: At least in
these two lines, what will be the in-
crease in the number of first class
carriages due to the conversion of
second class into first class?

Mr. 8 : The hon. Deputy
Minister has said that there is no pro-

sal to convert second class carriages
into first class carriages.

Shri Ga Gowd: Is it a fact
that the reading lights in the first class
compartments are now being removed
and if so, what are the reasonsg?





